
 

 

 



Sl. 

No 

As per draft 5th 

Amendment 

Regulation 

Remarks / Comments of  PCKL, 

Karnataka. 

1 A new sub-clause shall 

be added after sub-

clause (ga) of clause (1) 

of Regulation 2 of the 

Principal Regulations, 

as under :- 
 

“(gb) “Daily Base 

DSM” means the sum 

of charges for 

deviations for all time 

blocks in a day payable 

or receivable as the 

case may be, excluding 

the additional charges 

under Regulation 7”. 

“(gb) “Daily Base DSM Charges” means the sum of charges for 

deviations for all time blocks in a day payable or receivable as 

the case may be, excluding the additional charges under 

Regulation 7”. 

  

 

2 

 

A new sub-clause shall 

be added after sub-

clause (q) of clause (1) 

of Regulation 

2 of the Principal 

Regulations, as under 

:- 
 

“(qa) “Time Block 

DSM” means the 

charge for deviation for 

the specific time block 

in a day payable or 

receivable as the case 

may be, excluding the 

additional charges 

under Regulation 7” 

 

“(qa) “Time Block DSM Charges” means the charge for 

deviation for the specific time block in a day payable or 

receivable as the case may be, excluding the additional charges 

under Regulation 7” 

3 Clause (10) of 

Regulation 7 of the 

Principal Regulations 

As per the existing Regulation 4th Amendment of DSM 

Regulations, which came into force from 01-01-2019, the 

Regional entity shall have to change sign of their deviation 

from schedule, at least once, after every 6 time blocks. 



shall be substituted as 

under: 

 

"In the event of 

sustained deviation 

from schedule in one 

direction (positive or 

negative) by any 

regional entity (buyer 

or seller), such entity 

shall correct its 

position in the manner 

as specified under 

clauses (a) and (b) of 

this Regulation. 

 

(a) Up to 31.03.2020, if 

the sustained 

deviation from 

schedule continues for 

12 time blocks, the 

regional entity (buyer 

or seller), shall correct 

its position by making 

the sign of its deviation 

from schedule changed 

or by remaining in the 

range of +/- 10 MW 

with reference to its 

schedule, at least once, 

latest by13th time 

block. 

Provided that each 

violation of the 

requirement under 

this clause shall 

attract an additional 

charge of 10% on the 

time block DSM 

 

The States have experienced hardship in implementing the 

sign change due to operational difficulties, the same was 

brought to the kind notice of CERC through letters, SRPC 

forum and through petitions in High Court.   

 

The CERC considering the concerns expressed by the 

Stakeholders has issued a draft 5th Amendment to DSM 

Regulations.  

 

Since, the CERC has recognized that, there are difficulties 

in implementation of the 4th Amendment Regulations, it 

is requested to waive the penalties levied on the Regional 

entities on account of this Regulation from 01-01-2019 to 

till date.  

 

Further, it is submitted that, the sign Change conditions 

in the DSM Regulations is to be done away with due to the 

following Reasons.   

 

1. The sign change mandated instead of supporting the Grid 

security will create more distortion in the frequency 

bandwidth as stated in the following paras and is contrary 

to the other Regulations of CERC i.e., some provisions in 

the DSM Regulation itself and the IEGC, 2010. 

 

2. The RE rich States by virtue of Must Run status conferred 

to the RE Generation are facing hardship in adhering to the 

mandatory sign change requirements in every 6 time 

blocks. The adherence to sign change has made the States 

to deviate much from the schedules than earlier 

Regulations and this has increased the financial burden 

also. 

 

3. The States are participating in the GoI sponsored Power 

For All (PFA) program wherein, 24X7 Hrs uninterrupted 

power is guaranteed to the Consumers. The sign change 

mandate will result in forced curtailing of power within 

different pockets of the State and will result in defeating 

the very spirit of 24X7 Hrs power supply. 



payable / receivable as 

the case may be. 

 

(b) From 01.04.2020, if 

the sustained 

deviation from 

schedule continues for 

6 time blocks, the 

regional entity (buyer 

or seller), shall correct 

its position, by making 

the sign of its deviation 

from schedule changed 

or by remaining in the 

range of +/- 10 MW 

with reference to its 

schedule, at least once, 

latest 

by 7th time block. 

 

4. Further, the deviation limits of over drawal/under drawal 

as specified in the DSM Regulation being very low would 

further deteriorate the situation and do not leave any 

cushion for the States with high RE power.  

 

5. It is well established fact that, the sustained under drawl 

at low grid frequency and over drawal during higher 

frequency is advantageous to the grid security. When a 

State is supporting the grid by such drawals even beyond 

the stipulated 6 time blocks period, there is no merit in 

penalizing such entity in the pretext of Sign Change 

requirement.  

 

6. Also, it is to be noted that, the Amendments made in DSM 

Regulations are stated to improve the Grid Security by sign 

changes. But, in reality the frequency excursions before 

and after implementation of the 4th Amendment to DSM 

Regulations, when plotted  shows that, the frequency 

variation even after exercising the sign change do not come 

within the band width stipulated at all. The examples for 

the same is shown in the following Frequency Vs Time 

curve.  

 

 

 

 

Dec 

2018 

Jan 

2019 



      

The following are some more examples to show that, in 

many occasions in a day/month the frequency band width 

instead of getting tightened within  the band width as per 

Regulation, is found to be deviating indicating a grid 

security threat. 

 

01.12.2018 to 01.01.2019 7:20:00 to 9:30:00  

 

 

       10-12-2018 & 10-1-2019 @ 12:00:00 to 13:08:00 
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05.12.18 to 05.1.209 @12:48:00 to 13:22:00 

 

11.12.2018 to 11.1.2019  

 

 

From the above curves it can be noted that, the system 

frequency stability is not supported by the sign change 

mandated by the Regulation, instead it has further 

distorted the waveform which may create threat to grid 

security. Hence, the sign change Regulation which is 

not technically supporting the grid need not be 

continued in the guise of grid security.  

 

7. Sign Change Regulation is at present implemented by 

States based on SCADA data whereas, all Commercial 

implications are drawn based on SEM data. There is lot of 

difference in the SCADA data and the SEMs data and the 

decision taken as per SCADA data results in errors due to 
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the mismatch and will ultimately make the implementing 

State to enter into penalty regime as explained in the 

previous submissions which is once again Annexed to this 

submission as Annexure-1. 

 
 

8. Another practical difficulty is: the sign change Regulation 

compels the States to increase State owned 

generations or curtail the load in order to effect the 

sign change every 6 time blocks. The States which do 

not have sufficient spinning reserve would have to 

resort to load shedding as they cannot source the 

power from the contingency market of power 

exchanges which is made available only after 3 to 4 

hours after the bids have been placed. Also, the load 

shedding is against the spirit of extending 24X7 Hrs 

power supply to the consumers.   

 

9. Also, the Karnataka being a RE rich State and having a 

provision to deviate only 250MW from the schedule in a 

time block, finds it very difficult to control its deviations 

due to the variable nature of RE generations. Further, to 

accommodate sign change the State has to increase 

generation of high cost energy which have less priority as 

per MOD, resulting in increased tariff to the end 

consumers which is against the provisions of Electricity 

Act, 2003 which envisages cheaper power to end 

consumers.  

 

It may be noted that, during Rainy/monsoon season 

even after backing down ISGS share to the possible 

extent, the net ISGS schedule will be around 1800 MW 

and RE  generation will reach around 6500 MW with  

must-run hydro generation of 1000 MW, totaling to 

7500 MW. Even after shutdown of all the State-owned 

thermal units, the total minimum generation on bar 

will be around 9300 MW. Usually during monsoon 

season, demand of Karnataka drops down to around 

5000 MW.  



 
-Sd- 

 
Additional Director (Projects) 

PCKL, Bengaluru 

In this scenario Karnataka will be under-drawing 

around 1000 to 2800 MW continuously even after 

trading power to an extent of 1500-2000 MW. The 

trading of power through IEX/PXIL depends on the 

market condition on that particular day. If the bid 

volume is not cleared in the exchange / unable to sell 

under bilateral transaction then Karnataka will be 

continuously under drawing to an extent of 1500-

4300MW. Hence, sign change after six time blocks in 

the event of deviation in one direction is impossible to 

adhere in such scenario.  
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